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the one hand, they are asked by the
Health Minister not to produce; on the
otbvrer hand, unless they raise the popu-
lation, they do not become eligible for
CCA under the appropriate classifica-
tion, This is a contradiction in terms. I
‘would like to know whether, in view
of the fact that there are repeated
directives by Government to have
family planning, this population basis
will be revised.

Mr. Speaker: Let us not waste the
question hour. '

Shri Jyotirmoy Basu: The cost of
living in the countryside is higher than
‘in cities. If you want to be fair to
government servants, by all means do
so. But you should loock to the com-
.dition in the countryside and be fair
to the people in the countryside also-

Shri 5. M. Bamerjee: The basis must
be changed.

Shri A. 8. Saigal: Cities which have
got a population of more than a lakh
.are classified as being eligible for this
allowarce. Many of the bank em-
ployees have sent representations 1o
Government on this matter. May I
know what action Government have
‘taken or are going to take on this?

Mr. Speaker: General question. I
‘know Madhya Pradesh is also covered
by this

Shri K. C. Pami: There are {four
-categories, A, B, B2, and C for popu-
lation of 16 klths, 8 lakchs, 4 lakhs and
50,000 respectively. This is the basis
-on which this is classified.

Shri 5. M. Bamerjee: It was because
“TTK wanted it to be changed .

Shri M. R. Krishna: A few years
back, they had listed a number of
cities. In that list, Hyderabad, Kan-
‘pur and Madras were included. After
that the then Finance Winister gave a
separate status to Madras in order to
give them enhanced rate of allowance.
1 would like to know. why Madras was
-glven this treatment.....

Mr. Speaker: I do not think it is
relevant.

Shari: M. B. Kvishna: This is not: per-
1aing to Deihi only: They Msted cities
according to the popuistion figures: I
would like to know why Madras was
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given that treatment while Hydersbad
and Kanpur were denied it.

Mr. Speaker: Next guestiom.
Beas-Sutlej Link and Ravi-Beas
) Link Projects
*1413, Shri Ram Kishan Gapta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the progress made so far in the
completion of Beas-Sutlej Link and
Ravi-Beas Link Projects; and

(b) when they will be completed and
water will be supplied in the canals?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A state-
ment is laid on the Table of the House.

Statement

Apart from the preliminary works
like surveys, alignment of channels,
foundation exploration and housing
facilities, etc., the following progress
has been achieved on the Beas-Sutlej
Link Project:—

(i) Diversion tunnel for enabling
the construction of Pandoh
Dam is in progress. The tun-
nel has been driven for about
80 per cent of the total length.
Spillway exacavation to the
extent of 43 per cent has been
done.

Pandoh Baggi Tunnel has been
driven in a length of a mile
and half out of 8 miles.

(iv) Excavation of eight mile long
Sundernagar Sutlej Tunnel
has been started

(v) Open cut exeavation of Surge
Sha#t has been completed to
to the extent of 90 per cent.

A link conneeting Ravi with Beas
calted the Madhopur-Beas Link was
completed in the year 1955. Beas-Sut-
lej Link is likely to be completed dur-
ing 1972 provided adequate fund:c are
available.

Shri Ram Kishan Gapta: In the
statement I find it is mentioned that
the Beas-Satlej Link is likely to be
completed durfng 1972 provided ade-
quate funds are available. What mere
funds are needed to complete it?

(i)

(ki)
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Dr. K. L. Rao: For the Beas-Sutlej
Link we require about Rs. 70 crores.

Shri Ram Kishan Gupta: What is the
total area which will be irrigated with
the completion of this link?

Dr. K. L. Rao: With the completion
of this Link, we will irrigate another
8 lakh acres in Punjab and Haryana.
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Dr. K. L. Rao: These are provided
in the Punjab Reorganisation Act it-
self. The Beas Management Board is

being set up and necessary steps are
being proceeded with,
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Dr. K. L. Rae: The resettlement
gquestion is being tackled, and that
pertains more to the Beaz dam, that
is, Pong dam, but in the Beas-Sutlej
basin it is not much of an oustee pro-
blem. If it is completed, I do not think
the oustees’ rehabilitation will come
up- In any case, we are tackling the
problem of the oustees, and we hope
to complete them much earlier.
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Dr. K. L. Rao; Yes, Sir. We have
received” g representation from these
workers, and we are looking into
that.
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Dr. K. L. Rao: Regarding the first
question about the water availability
from 1st April, 1970, it is true that
we will have the water, and the works
are being proceeded with so as to uti-
lize this water as much ag possible.
If there be some delay in the Pong
dam construction and the Beas-Sutlej
link comstruction, it is true that some
amount of water will be going to
Pakistan.

With regard to the other gquestion
about the agreement, I do not under-
stand what exactly the hon. member
said, whether it was about sharing of
waters or about sharing of the cost.
Anyhow, regarding the sharing of the
cost, it is under consideration. That
has been posed to Dr. Khosla, and
that question is being looked into.
With regard to the sharing of the
waters, it broadly hes been agreed to,
and the agreement will stand.
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Shri Shri Chand Goel: 1 want to
know whether it is possible under the
present circumstances to keep up to
the schedule laid down for the com-
pletion of the canals and the power
‘house, how much more money is now
being demanded to complete the pro-
ject over the expenses estimated in
‘beginning, and whether the Central
‘Government is providing that money
according to the demand of the project
authorities?

Dr. K. L. Rao: So far as the Beas-
Sutlej link is concerned, adequate
funds are being provided, and we hope
1o complete this project in 1972-73.
With regard to the other one, called
Unit No. 2, the Pong Dam, there has
been some amount of delay, and we
‘hope that also will come up one or
two year beyond what has been
scheduled. .

Shri Hem Raj: May I know whether
it is a fact that between the Punjab
Government and the Rajasthan Gowv-
-ernment an agreement was made that
‘the oustees who are to be ousted from
these areas where the dams are being
constructed will be given 31.5 square
acres of land, and whether that agree-
ment was rescinded and only one acre
?S bEing mven

Dr. K. L. Rao: With regard to the
statement of the oustees, we are hav-
ing. some meetings between the vari-
ous Chief Ministers. Broadly they
‘have been agreed to. There has been
some slight change in the amount of
land that 1s to be allotted between the
-varlous classes of people. Thdse peo-
ple who lose half an acre and less,
-and those who lose 10 acres and more,
‘like “that there has been some’ diffe-
rentiation. A set of rules have :been
-drawn up. 'These have been broadls'
-agreed to, and further discussion is to
‘e held shortly to finalise them.

Ffrwa agr frafrs seaaw & fag
wafar gow e A
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